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 The learned advocates for both the parties are 

present.  

 No written objection is filed against the petition for 

substitution.  

 Heard both sides.  

 Perused the record together with the record of 

connected main suit (T.S. No. 134/2018).  

 Now, by this order, I am going to dispose of the 

instant matter on merit.  

 This Misc(J) case has arisen out of the petition No. 

3024/2019 dated 06.11.2019 filed by learned advocate for 

petitioner/plaintiff for substitution of the legal 

representative of the deceased Opposite Parties No.5 Sri 

Jagat Borah under Order XXII Rule 4 read with section 151 

of Civil Procedure Code, 1908. 

 Copy of the said petition has been received by other 

side. The said petition is registered as instant Misc. case.  

 Heard both the side in regard to the petition on the 

earlier date.  

 The petitioners have stated that the petitioners have 

instituted this suit against the Opposite parties including 

No.5 the original Opposite Party No.5 has died long before 



ago. After the death of the Opposite Party No.5, it has 

become necessary to implead the following persons from 

the lineage of Opposite Party No.5  as his only legal heirs :-  

i) Sri Dharmendra Borah (son)  

ii) Sri Dulal Borah (son)  

iii) Smti Sowali Nath (daughter)  

iv) Smti Tutu Borah (daughter)  

v) Smti Maina Borah (daughter)  

 It is stated that the above mentioned persons are the 

surviving legal heirs and successors of the deceased 

Opposite Party No.5. Hence, prayer is made to substitute 

the legal heirs in place of deceased Opposite Party No.5.  

 Perused the case-record and heard.  

 The cause shown by the petitioners in his application 

is satisfactory.  

 Considering all aspects, I deem it fit to allow the 

instant petition.  

 Let the names of legal heirs be entered into the 

cause title of the main suit with red-ink by the Bench 

Assistant.   

 Accordingly Misc (J) case No: 217/19 is disposed of 

on contest. 

    

  
 
 
 
 
 
 
 
 


